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2o start a Film Institute, the Govern-
.ment might adopt or adjust the Insti-
tute referred to in the question for
that purpose, I might say that the
.Sircar Committee visited not only this
Institute but some other institutes
.also for the purpose of finding out
‘whether the institutes that were
working are adequate or what other
experience we can gain from them,
“That was not meant to make any re-
«commendations for this Institute.
“That was only advisory.

Shri Palaniandi: What is the func-
tion of the Film Institute?

Dr. Keskar: The Film Institute is
yet to come., There is a Bill pending
‘before the Rajya Sabha, the National
Film Board Bill. In that, a proposal
for a Film Institute is included.

Shri Keshava: Who are the Mem-
‘bers of this Committee? Will the
‘Government please place a copy of
the report on the Table of the House?

Dr. Keskar: This is not a type of
Committee which was meant to make
any recommendations to the Govern-
-ment about the possible Film Insti-
tute. A draft proposal for a Film
Institute is already before Parliament;
as I said, it has been introduced in
‘the other House. As far as this re-
port is concerned, it is a small techni-
«<al report giving information regard-
ing the Institutes that exist. That is
.all. There is no Committee existing.
It has been dissolved already. It does
not exist any more.

Indians in Singapore

*248. Shri Bibhuti Mishra: Will the
Prime Minister be pleased to state
whether proposed Constitution for
Singapore provides any safeguards
for Indians in that State?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
"No separate safeguard has been pro-
vided for Indians in Singapore, but
the constitutional arrangements re-
commend that it shall be Singapore
Government’s responsibility constant-
1y to care for the interests of racial
:and religious minorities in Singupore.
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Urban Agricultural Land for Displaced
Persons

*250. Shri Ajit Singh: Will the
Minister of Rehabilitation and Minori-
ty Affairs be njeased to state:

2
(a) whether it is a fact that ur $m
agricultural land in the Punjab has
not been allotted to Displaced Persons
who left the same kind of land in
West Pakistan;

(b) if so, whether it is a fact that
there has been lot of unrest and agita-
tion on this account;

(c) the policy being adopted in dis-
posing of this land to the Displaced
Persons; and

(d) whether it is a fact that indus-
trial establishments having the value
of less than Rs. 20,000 would not be
auctioned and would be allotted to
vccupants against their verified
claims?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (c¢). Urban agri-
cultural lands are being treated in the
same manner as other urban proper-
ties. Claims of displaced persons in
respect of similar lands in West
Pakistan have been verified and com-
pensation for them has to be.paid on
the same basis as other urban proper-
ties. So far, urban agricultural lands
were not allottable. There were some
representations on this point. To
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bring urban agricultural lands at par
with other urban properties, it has
now been decided to make urban agri-
cultural land holdings of the value of
?s. 10,000 and less, aliottable.

(b) Yes. Evacuee industrial estab-
lishments valued at Rs. 50,000 or less
are allottable.

Shri A. 8. Sarhadi: May I ask why
this discrimination between industrial
establishments and blocks of urban
agricultural land? Where as the
value kept for industrial establish-
ments is Rs. 20,000 in the case of agri-
cultural land it is Rs. 10,000.

Shri Mehr Chand Khanna: 1 said
in the case of urban agricultural lands
we are treating them on a par with
the urban evacuee property. For that
the limit of allottability is Rs. 10,000
and less.

Shri A. 8. Sarhadi: May I know
the areas of the blocks that are being
prepared for the purpose of assessing
their value?

Shri Mehr Chand Khanna: If the
value of a building allotted is
Rs. 10,000 or less, then it becomes
allottable.

Shri A. S. Sarhadi:
area of that holding?

Shri Mehr Chand Khanna: The
area will depend on the wvaluation
which is done on a cash basis.

What is the

aren afwa vw : ¥ar fafaeet aga
Faaraq fv feady gdy sda &, wdq
gfaweatT de, AT W a% g AL

gee?

o) AW WA - § 7 50l o9 v
fagrna & v fwqr e sl % gw wg
et A wX 9g 9 fv owmy g owA
FEAN AR I F qr Ogr I A BV A
e rmr g iR gar T §
TE T o 9 F | XF AT Lo,000
TG EAT M AN AT ST g8 7
qarEas wue faur §

22 MAY 1957

Oral Answers 1338

wrar wtwa ww:  ofegr feway
g S aEgmsE R

W Spaw e ufar § oa
T ATET Y e Far e g oF seTERT
RET 3, o faw vz Y Fra
go,000 Fo ¥ {1 B, ag T UARE
g Ay

Evacuee Property

*252. Shri Mool Chand: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) whether Government have
received any representation from
Evacuee’s unsecured creditors and
Muslim Evacuee Unsecured Creditors
Association, Karnal, in connection
with the realization of decretal
amounts against evacuee’s;

(b) whether Government’s attention.
has been drawn to numerous com-
pldaints of these creditors in the Press;

(c) whether Government has col-
lected figures of the total amount of
the claims of these creditors in the
shape of court decrees against eva-
cuees; .

(d) whether Government has taken
any action on these representations;

(e) if so, nature of the action taken
thereon; and

(1) if not, the reasons thereof?

The Minister of Rehabilitation and-
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes.

(b) Yes.

(c) No.

(d) Yes.

(e) Suitable replies to parties in--
forming them that no payment could

be made in respect of unsecured third
party claims were sent.

(f) Does not arise.

Shri Moot Chand: May 1 know
what action has been taken in connec—
tion with part (¢) of the question?





